CENTRAL ADMINISIRATIVE TRIBUNALg J ABALPUR Bm% JABQUR
Griginal Mpplication No, 843 of 2003

Jabalpur, this the 7th day of January, 2004

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'ble stri G. Shanthappa, Judicial Member

Smt, Prem Verma, W/o, Shri

Rajkumar Verma, Aged about years,

Working as Assistant Foreman, PeVe

Section, Gun Carriage Factory,

Jabalpur, R/o, 291,  Rammath Campus,

Napier Town, Jabalpur, ees Zpplicant

(By Advocate - shri Anand Singh on behalf of Shri Pankaj
Dubey) .

Ver sus

Through s Secretary,
Ministry of Defence Production,,
New Delhi, '

24 Director General, rdnance
Factory Board, 10=A, S.X. Bose
Road, Kolkata, ‘

3. Secretary, Ordnance Factory
Board, 10-A, S.XK, Bose Road,
Kolkata, '

4, Director Gemeral, Quality
Assur ance, Ministry of Defence,
New Delhi,

56 General Manager,

Gun Caxrriage Factory,
Jabalpm? Py 7 ee o Re_sgondmts

QRDER (aral)

By M.P, Singh, Vice Chairman -

By filing this (riginal Application the app licant has

sought direction to the respondents to carect the designa-

tion of the gpplicant from Chargeman Grade-I (Mechanical) to
Chargeman Grade-I (Metallurgical) and accordingly place her

in the Metallurgical pool, with all consequential benefits,

QNLt:/mThe brief £acts of the case are that the applicapt




®* 2 *

was appointed as Juniar Scientific Assistant Grade-l,
famnerly nown as I of A (DG.I) rganisation vide letter
dated 11,11,1980, At that time the gpplicant was gppointed
against the metallurgical pool as she was having the
qualification of M, (Chemistry)., In 1984 the Ministxy of
Defence has taken a policy decision to transf& the stage/
interstage inspection responsibilities from DGI Qrganisation
to DGOF/OFB, Consequently, the services of the Officers of
Inspectorate of Armaments, G.C.F posts, Jabalpur, were
permanently transfebred to Gun Carriage Factary, Jabalpur,

On transfar of her service the goplicant was redesignated as
Chargeman Grade-II, Thereafter she was promoted as Chargeman

Grade=-1 in the Gun Carriage Factory, Jabalpur vide order

dated 19,06,1992, While promoting the gpplicant the respon-

dents have reverted her name in Mechanical Group and promoted
her on the basis of her seniarity in Mechanical Group,
instead of Metallurgical Group, In this comection she has
given a representation to the respondents far the alleged
discrimination as one shri B.K. Jain who originally belongs
to Electrical Pool, was e&ronecusly placed in the Mechanical

Group and was promoted to the post of Chargeman Grade~lI

alongwith the gpplicant vide Annexure A-4. She has given

h-ef representation on 15th July, 1999 (Anexwre A-5), Till
now the respondents have not taken any decision on he

representation and aggrieved by this, she has filed this
Griginal Zpplication claiming the afdaresaid reliefs,

3. Heard the learned counsel for the gpplicant,

4. In the circumstances, we deem it gppropriate to dispose

of this Original Zpplication at the admission stage itself

wu issulng notices €o the r espondents, by directing
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them to first decide the representation of the agpplicant
dated 15th July, 1999 (Amexure A-5), by passing a detailed,
r easoned and speaking order within a period of four months

from the date of receipt of copy of this order,

5 Xcordingly, the Original Application stands disposed

of at the admission stage itself,

(G Shanthappa) m.P: Singh)
Judicial Member Vice Chairman
 Slaea s T " koo i = 0 AR
g mr T
() 7o rmET™ T e T'q‘z : |
.SA‘ /(" [ Ceepbie O Tl et ?Z‘ﬁjﬁm qu’\w3$k\%*€<%’ Aﬁl"
' ST REER oSSt |




